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4Part IV—Sectionn 2 | '
Tamil Nadu Acts and Ordisizr=s2, ’

. : / :
The following Act of the Tamil Nadu Legislative Aspembly received the

g assent of the President on the 14th December 1092 and is hereby pubhshed -
for general informwation :—

ACT No. 59 OF 1992. } C

1’)0 to provide for pumshment and compen - damage_and_ loss - any lfh.l 'U; g
aaused tol: 4 n the State of Tamil Nadu ' g
}- und matters connected iherewzth e
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 9594 2%
Forty-third Ycar of the Republic of India as follows :— -
1. (]\E‘hw Act may be called the Tamil Naduﬁ?ﬂhiﬂ-i’l operty (Pwven- Short title and
tion of Damage and Loqsq) Act, 1‘)‘);!_] ’ ﬁ:’m‘“’mmt
(2) Tt shall come into forqe at once. ‘ 09" )
2. In this Aet, unless the context otherwise requires,— ' Definitions.
(1) “ Government ” means the State Government ;

(2) “mischief ” shall have the same meaning as in section 425 of the
Tndian Penal Code ; .

(3) “ pohhcal party ” means, a political party. recognised by ihe Elec-
tion Commission under the Eleetion Symbols (Reservation and Allotment)
Order, 1968 ;

(4) (¢ peblie pmperty means any property movable or immovable or l
'mchmery owned by or in possession of, or under the control ot} ] -

Ci (a) the Central Government ; or ‘ ) ' —
| f“\ the State Government ; or o TRA-4b /24 ‘
f% (b) ny local authority ; or | Q J'QD

o). the Tamil Nadu State Dlectrlclty Board ; or » |
‘ny University in this State ; or ) Co
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including a land development bank vegis- Tamul Nadu Act ';

any eo-operative society : S o
(7) any co.op Jer the Tamil Nadu Co-operative Societies ~ 300f 1963,

tered or deemed to be registered und
Act, 19835 or |
: (g) any corporate body constituted under any Act passed by Parlia-

‘ment or the Legislative Assembly of this State ; or _

(h) any other corporation owned or controlled by . the Central

3 e rubve .
_omay OJ\& ) -
- beha \) an ' *

D) ooy wTP ?J—F f aepuias W T Couse, e rmsad
cern N— Y o ;
andes MWVLW | ond, ndades A dwat

“the Cw\d o Yy \\J,‘,ytdw&(,&,
a0
"Punishment for 1 3 Otk SRR
f.f’i'?c'ﬁi‘ef’?,f : ; --ay wunuuiey uuscnier by doing any act in regpect of any&ab-m pro-
respect of - pertfJana thereby cau: es' damage or loss to such{ pwbbepropertfJto the amount . Twasy by y
— nf"one hundred rupees or upwards; or
| oropeny . rupecs oF wpman . o (9-2-%)
- {il) commits mischief by doing any act which causes or which he knows ‘ :
“TNA » : tu be likely to cause a dimiaution of the supply of water to the public or to C
o any person for any purpose or an inundation of, or obstruction to, any public E
C-8-R4)  cminage, or -
(iii) commits mischief by doing any act which renders any public road,
bridge, navigable channel, natural or artificial impassable or less safe for tra- .
velling or conveying property :
shall be punished with imprisonment for a term which shall not be less than 1
one year, but which may extend to ﬁveuyearsar.d with fine :

AT ‘ . o, ‘ . ) Pt At st 5ot A ' .
Tt * Provided that the Court may, for any adequate and specigl reason to he
' mentioned in the judgments impose a sentence of imprisonment for a term
of less tham one year. , :

V-
Mischief \ . L
causing damage 4. Whoever com.x.nits mischief by fire or any explosive .substance intend. \
“tofh . b ing to cause or knowing it to be likely that he will thereby cause damage to 2 W)
_,%;gP:l_Eﬂ Y. any [publie’ property] to the amount of one hundred rupees or upwards, Ghall ¢ A
explosive,. | be punished wi -gmﬁ imprisonment, for a ‘¢rm| which shall not be lesg thar h
. 21 stance, .-, ' tWo years but which may extend to ten years and with fine : , .
: m P ‘,';_;wu ' ?rovid.(ad tha.t. the Court. may for any a(i;auafe and special reagon to be AR
i ) men‘tloned in the judgment, impose & sentence of imprisonment for a term of _ - KD
o lesy'than two years. ' - : e ‘ ¢
-Punishment for R . . . ’ .- .
 throwing stones, 5. Whoever commits or instigates, incites or otherwise abets the - act of
ricks, ete., . U owing stones, bricks, soda-bottles or any other material ~whatsoever upon .
mpg:ug:;s&m ‘ ggnf;rsons 1;;"rzswellilz;gh1;111 aﬁy motor vehicle, sha]l be punished with imprisoh— b
motor - - Taent for a term which shall not be less than six months b i N
motor * o five years and with fine : n SIX. » ‘but which may extend oA
R Yond

Provideq that the court may, for any adequate and special reason to be

«wifar gy g Inentioned in the judgment, imposa a se impri nt f
‘ ‘.. less than six months. =~ T o feiens of fmprisonniett Tor s ferm of

Ezplanation~—For the purpose of this section = © motor vehicle ” . shall C‘:‘“‘l Act 55

" Rave the samo meaning ayin claise (28) of scction 2 of the Mote: ' _‘gles O 1988
‘ Act, 1938, \ AR
81”‘”1’88&1%!&13ala Pm“l:;?ll.’ 6 Noiperson’ ace i ﬁed‘ , L \k @)\*
‘ 3 O D used or convieted of an offenceé punishable =~ | N
| . | i&;&:‘uﬂg lbl;eilm?dy, be released on bail or on his QVVP;I bosxllld u(;" \ @ o
L R Crelense, n given an opportumty to' oppose the ‘.alpplica'ﬂé’ s‘?ff’/\
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| }Q the court may when passing Judgmen“!! order the whole or any part of the ﬁ‘i?
u Act recovered to be applied— 4

83 ' «(a) in defraying expenses properly-incurred in the prosecution-s

(b) in the payment, to any' person, of ecompensation for any loss or
injury caused by the offence :

' (¢) in replacing or as the case may be, restoring to the previous
state, the(uble property mcludmg any pubhergai bndge navigable channol
natural “or artificial.

7. (1) Whep_imposing™a sentence of - ﬁne fori an otfenee under this Act,) Order to pa,

tion.

._9uJa4M '
TaLA »w%-

g -8-%4 D

o (2) It the fine is imposed in a case which is subject to appeal no such

payment shall be made before the period allowed for presenting the appeal

seadd has elapsed, or, if an appeal be pr%ented,, before the decision of the appeal.

Gy
- (3) An order under this sectmn may alm be made by an Appellate :

Court or by the nghi Court when exercising its powers of revision.

" (4) At the time of awardmg compensation in any gubserent civil sy j

relating to the same matfer, the Court shall. take into accourt any sum paid or

recovered as compensatlon under this section.~

)

: /‘79 g - (b) Save as othe'r'wme provided, when a court lmposes a sentence, of

'%) ‘ which fine does not form a part, the court.may, when passing judgment, order
the accused person to pay, by way of compensation, such amount as may be
specified in the ordert to the person who has suffered any loss or injury by
reason of the act for \\hlch the accused person has been so sentenced.

L . £ No court inferior to that of 'a Chlef Metrovohtan Magistrate. or aj
; Court of Session shall try any offence punishable under this Aek

O 9 Notwithstanding anything contained in thig Act, where an. offeﬁee
C punishable under this Act has been committed during any , assembly,

Power to try
.Offences.

Lmbility to pay
Compensation
in Certain

@'egtmg, agitation, demonstration or any other aetivity organised by a sotiti
cal'party or.communal-langnage-or-ethnie T shall be presumed that the

offence has gl been committed by such L poljti @
or»‘cthnlc _gmu;; ahd §uch pohhcalga.nty-woﬁﬁtﬂnﬂ langnage»ormethme

T —— s VO SV JE—
y*

SLipT
) N
\Pmd Wovwn ot um\?w%m 4ur &m\a%x ov lots cowsed b s
w Qrald be mads by — :
A Gy Spensum who hou baen ogfartel by Suth WW)WS’ ’
\ED 3\;.@; offien @ wweardl b@ B cunthor Bes -QPQ,M(\ s;‘s
Q- (Rowrges Loy W< o Lot ¢ 1) b) Ledhwn 2. .4.4/44(9-9—9)

. Supg )gq - -;:,,7:«? e R
R v owmn < um{aw vy o
g b M prpdy Sl e mede Yo Swd Gubheay @ X
Yoy oo pAsRLnbed —Tun 4694 098-94 )

V&) Al wratving @y WE quantum of compensation 1or qamagy v ,‘.JS“J
k. caused to therﬂbhe-proper_t?, the authonty prescribed under sub-section (1)-
shall have regard to—

Act 59 . :

j (a) the vajue of the property ; ‘ - o
' - (b) the extent of damage to theﬁnblm properg ‘and
: nd.
i (¢) such’ other matters a8 may be preseribed.
3
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. (3) The authorlty p.eseribed under sub-section (1) in dem%lr:ig the
(lalm Eor compensation shall follow such procedure as may be prescribe

(4) The authority prescribed under sub-section (1), shall havehal] the Cest?fllg(?s
poviers of a Civil Court under the Code of Civil Procedure, 1908 for the pur-
post of——- :

(a) taking evidence on oath ;
(b) enforcing the attend: mnee of mtnesses. .
* wamadnetion of documents and material objeets ;

W arD Bpped g
4 \\7 Orn
QLW. A/r"‘x a Mﬁ\ Q"/Q-d b

. R IL N Pacs b-zol uwm(h
Recoveryof - '\\\ ;e ,""‘Q.}{# j %"3‘2& Vn(")‘% .Quhvn k] BRaal-" 'mm,\

sarcarof s LT Sy Res i Quh”

:é":“ F T PR, G e

3*,<,$u¥b‘~v REWCCRC LRIV Yo @ty
Power to &\on‘d Q?QU\ "‘74’\ \I\nd.U\ Q\/\b~ S‘LL[’)mQ D &h%\& )y
make rules, M 'ko\\m NN pfwm&w& a&% PALR b
o angl W Aﬂ-&h&w“ N en sw\
Oppeal Shall b {;«\ol ond thall Wt
Called n Sasiwn 3 Cownt YREW \ '

(b) the form of appescw.. _ —TMNR .4 /4 c_q.s -9 )
contain and fees if apy, to be paid, in respect of the application 1or cu.np-—

sation ; H

ic) tlie authority to whom the claim for compensation has to bhe
ace ; . _

(d) 'the matters to be taken into account in a.rriving-at the quantum
0% eompensation by the authority prescribed under section 11 ;

. (e} the proccdure to be followed in deciding the claim for compensa-
tior by the authority prescribed under section 11; and

(f) any other matter which is to be or may be preseribed.

, \3) Every rule made or notification issued under this Act shall, as soon

&y possible after it is made or 1ssued be placed on the table of the Legislative
Absembly and .if, before the expiry of the sessicn in which it'is so placed or the

. ‘pext session, ‘the Legislative Assembly agrees in making any modification in
...~ any such rule or notification or the Legislative Assembly agrees that the rule
SR LA or notification should not be miade or issued, the rule or notificati'n shall
‘ thercafter have effect only in such modified form or be of no effect, as the-

cas¢ may be, so, however, that any such: modifichtion or annulment shall be
e .- without prejudice to the validltv of anything prev ~nsly done under that rule. -

Sael oot o notlﬁcatlon i o .

Saving. TN 'hall be in addltlon to, and not in deroga-

: o 1mn of, anyxother law for the tlme be 1q force and nothing contained herein
“chall exewnpt aqy person from any proce xtgg by way of investigation'or other-
wise which might, apart from this Aect, beunstltuted against hlm

P Repeal. IR \The 1 Nadu Pubhc Property '
L Lo%‘s) A A 19 '

hereby repealed

(By. order of the Governor)
‘ , B %
FEERTR . . oo : M MUNIRAMAN
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Part IV—Section 2 s

Tnmﬂ Nadu Act& and Ordmaneee. o e
~ .

The fo]lomno Act of th Ta*ml Nldu Leglslatwe Ass mbly reuexved the assént
“of ths Pc«:ld*nt on £ 4th August: 1993 and i3 h=reby pxbhshed for general
mformatmn T .

er" W«

ACT No. 46 OF 1994 B T R

A’ Act to amend. the. Tamil Nadi Public Propérty (Preventzom o
of Damage and Loss) Act, 1992,

‘ e oy ;
JBE it enacted by the Legislative Assembly of the State of Tamil Nadu in the : 2
Forty-fifth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Public Property (Prevention of

Short title and
‘Damage and Loss) Amendment Act, 1994, commence- -
ment.
g " (2) It shall come into force at once. 2
nil Nadu Act 3§ 2. In the long title to the Tamil Nadu Public Property (Prevention of Damage Amendment of
59 of 1992,

1 (A Group) 1V-2 Ex. (413)—1 [ 331 ]

and Loss) Act, 1992 (hercinafter referred to as the principal Act), for the words

“ the public property and the public ”, the words “ any property and the public”
shall be substituted.

long title.

‘3. In section 1 of the principal Act, for sub-section (1), the following sub-section -Amendment of |
shall be substituted, namely :-— section 1..

*“(1) This Act may be called the Tamil Nadu Property (Provantion of Damage
and Loss) Act, 1992.”,

4. In section 2 of the principal Act, in clause (4),— | Amendment of

section 2,

(1) for the opemng portlon beginning with the words
-ending with the words
namely :(—

pubhc property ” and
“under the control of ”’, the following shall be substituted,

“ “property’ means any property, movable or immovable or machinery

own>d by or in possession of, or under the control of any perfon including—";
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(2) for sub-clause (/) and the proviso thereunder, the following sha.l be subs
stituted, namely t— .
“(0) any institution, concern or underluking; or
(j) any company.

Explanatlon.—For the purposcs of this clause, ** company” means any boc?y
eurporite and includes a truse, afirm, @ socicty or other association of individuals,”,

o PN

Awendtient of 5, 1 sscton 3 of tho prnapal Act, for the wiids " public property ™ In three
section 3. places  where they occur including the marginal heading, the word * property ** shall
be substituted,
Amcndmént of 6. In scction 4 of the principal Act, for the words * public property ”, in two
section 4. places where they occur including the marginal heading, the word * property ** shall
be substituted. ,
Amendment of 7. In szction 7 of the principal Act, in sub-scction (1), in clause (¢), for the:
section 7. words *public property including any public road ”, the words “ property including
any road ” shall be substituted. :
Amendment of . 8. In section 9 of the principal Act, for the words *‘public property”, the word
section 9. “ properiy ” shall be substituted.
Amendment of 9, In section 10 of the principal Act,—
section 10, . . ) )
(1) for sub-section (1), the following sub-section shall be substituted, namely :—
“ (1) Any claim for compensation for damage or loss caused to the property
shall be made by—  °
(i) any person who has been affected by such damage or loss ; or
(ii) such officer cmpowered by the authorities specified in sub-clauses (a) to (j) of"
clanse (4) of section 2.",
(2) in sub-section (2), f. - the words * public property ”, the word * property ™
shall be substituted.
Amendment of 10. In section 11 of the principal Act,—
section 11, ' . '
{1) for sub-section (1), the following sub-section shall be substituted, namely: —
; o “(1) Every claim for compensation for damage or loss caused to the
property shall be made to such authority as may be prescribed.”. ‘
o (2) in sub-section (2), for the words “ public property ” in two places
where they occur, the word “ property ” shall be substituted, '
Amendment of 11. In segtion 12 of the principal Act, for the words “ for any damage or loss
section 12. to the public property and on the application of the officer prescribed ”*, the words-

“for any damage or loss to property and on the application of the person or the:
officer prescribed ™ shall be substituted. ‘ ’

Insertion of new 12. After section 12 of the principal Act, the following section shall be insertea, .
section 12-A. namely :—

‘ “12-A. Appeal—(1) Any person aggrieved by an order made by the authogjty-
prescribed under sub-section (1) of section 11 may, within such period and in such

manner as may be prescribed, appeal to such authority as may be specified by the
Government in this behalf. : .

(2) In deciding the appeal, the authority specified under sub-section (1) shall
follow such procedure as may be prescribed and the decision of such authority on -
such appeal shall be final and shall not be called in question in any court of law.””.

(By order of the Governor)

M. MUNIRAMAN,
Secretary 1o Government, Law Department.

T om——

PREMTED AND PUBL'SHED B7 THE DIRECTOR OF STATIONERY AND PRINTING MADRAS,
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